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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1340 OF 2024

IN RE:

NEWS ITEM TITLED “MINING MAFIA BRINGS DOWN
ANOTHER ARAVALLI HILL” APPEARING IN THE TRIBUNE
DATED 21.12.2024

REPLY ON BEHALF OF RESPONDENT NO. 2-
RAJASTHAN STATE POLLUTION CONTROL BOARD

MOST RESPECTFULLY SHOWETH:

1. The instant Reply is being filed on behalf of Respondent No.
2, i.e., Rajasthan State Pollution Control Board through its
Member Secretary (“answering Respondent”), in compliance
of order dated 22.01.2025 passed by this Hon’ble Tribunal in
the present OA (“subject OA”) which has been instituted by
this Hon’ble Tribunal taking suo moto cognizance of the

captioned news article.

2. It 1s most respectfully submitted that the concerned area is
situated near village Nangal in Tehsil Pahari of District Deeg
(Rajasthan). After receiving information about the institution
of the subject OA, the answering Respondent issued a letter
dated 27.02.2025 to the Deputy Conservator of Forest, Deeg,
Rajasthan, Sub-Divisional Magistrate, Deeg, Rajasthan and to
the Mining Engineer, Department of Mines and Geology,
Bharatpur, Rajasthan.
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3. In response to the above-cited letter, the Mining Engineer,
Bharatpur, submitted its Reply to the answering Respondent
dated 19.03.2025 (“ME Reply”) stating therein, that a spot
inspection was conducted on 21.12.2024 of the area near
village Nangal Tehsil Pahadi District Deeg by the answering
Respondent, Mining Department, SDM Pahari, and Tehsildar
Pahari.

a. The ME Reply also detailed that a FIR No. 441 of 2024
has also been registered at Pahari Police Station against
the illegal sand miners.

b. During inspection, it had been found that the landslide-
affected portion of the hill lies within the territorial
jurisdiction of Haryana, with debris having fallen within
the State of Rajasthan.

c. The Geological Report, which indicated that the region
comprises of quartzite and phyllite rocks, which are
steeply bedded, fractured, and jointed. Due to natural
weathering, loosening of material, and nearby past
blasting-induced vibrations, cracks are developing over
time.

d. Eyewitness testimony from local resident Parvez Khan,
who recorded the event on video, confirmed that no
blasting activity had occurred at the time of the incident.
The video verification and statements of other local
residents corroborate that the landslide was due to self-
sliding process.

e. The Report concluded that there was no evidence found to
support the claim that heavy explosives were used to bring

down the hill, as mentioned in the newspaper article.
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A copy of the Reply Letter dated 19.03.2025 issued by the
Mining Engineer, Bharatpur is annexed herewith and marked

as Annexure R-2/1.

. It is state that in the area of village Nangal, Tehsil Pahari,
District Deeg, there are a total 69 mining leases with valid

consent to operate (“CTO”).

. The subject OA pertains to illegal mining, which falls under
the jurisdiction of the Department of Mines & Geology, and in
view of the circular issued by the Government of Rajasthan on
05.07.2021, the responsibility for ‘controlling’ illegal mining
lies with the Forest Department, Mining Department, and
District Administration. A copy of the Government of
Rajasthan circular dated 05.07.2021 is annexed herewith and

marked as Annexure R-2/2.

. The above-quoted information has been provided by the
Respondent No. 2 bonafide and to aid this Hon’ble Tribunal’s
proceedings in the subject OA. It is further stated that
Respondent No. 2 reserves its right to file a more detailed

Report/ Reply as and when directed by this Hon’ble Tribunal.

Respondent No. 2
(Rajasthan State Pollution Control Board)

Through its Counsel M

(Nishant Awana)
FOR NMA Law Chambers

Advocate
A-320, First Floor, Defence Colony,
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 6 OF 2025

NEWS ITEM TITLED “MINING MAFIA BRINGS DOWN
ANOTHER ARAVALLI HILL” APPEARING IN THE TRIBUNE
DATED 21.12.2024

AFFIDAVIT

I, Umesh Kumar, aged about 42 years, working as Regional Officer
with the Respondent No. 2- RSPCB having its office at Regional
Office, RSPCB, -SPM Nagar Bharatpur, presently at Bharatpur, do
hereby solemnly affirm and declare as under:

1. That I am the Officer in Charge for the above noted matter and
have been duly authorized by Respondent No. 2 in this regard. I
am well conversant with the facts of the case, and, hence,
competent to affirm this affidavit.

2. That the contents of the accompanying Reply have been drafted

by my counsel under my instructions. Facts stated therein are

true to my knowledge and the legal submissions made therein
are based on the advice received and believed to be correct.
pthing material has been concealed therefrom.

4
MY

Rajasthan State Pollution Control Board
Bharatpur (Raj.)

VERIFICATION:
I, the above named deponent, do hereby verify that the contents of
the above affidavit are true and correct to my knowledge and belief

and as per the official records available. I say that no part of it is
false and nothing material has been concealed therefrom.

Verified at _ Bharatpur o this Ist  day of  May | 2025,
DikdHfIRe Dicer
Rajasthan State Pollution Contro! Board
“haratpur (Raj.)
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Annexure R-2/1

Government of Rajasthan ‘
Office of the Mining Engineer, Department of Mines And

Geology, Bhartapur
No. ME/BPRNGT/2025/ 127 - 19 39 Date 19.03.2025

Regional Officer,

Rajasthan pollution control Board
Bharatpur. '

Subject- NGT Matter Original Application No. 06/2025(PB) in the matter of News item
titled “Mining mafia brings down another Aravalli hill" appearing in The Tribune dated

21.12.2024 BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI.

Ref. Your Letter No. 3320-24 Dated 27.02.2025.
Sir. ’

With reference to above subject, in the NGT Matter Original Application No.
06/2025(PB) Factual Report And List of Leases in Area are enclosed with letter
(Annexure-I and 11).

Enclosure- As Above.

(K.C.Goyal)
Mining Engineer, Bharatpur

For Information, Copy To-

1. District Collector, Deeg.

2. Superintending Mining Engineer, Bharatpur. >
Mining Engineer; Bhardtpur


Rebecca Mishra
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Annexure R-2/1
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